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8h August, 20t7 i.e. today. Again today the Learned Counsel for the Petitioner is

absent and Learned Advocate Mr. Dhananjay Ramanaware the appeared for the

Respondent. Today also none appeared for the Petitioner. The claim amount is

Rs. 1,19,67,095/-. Form No. 5 is filed on 17h July, 2017 but throughout remained

unrepresented.

The Procedure of Intimation is three fold i.e.

(i) the first step is that the every day Cause List is always been uploaded on the

NCLT Site for Public Information;

(ii) the second step is that the directions given on hearing is also displayed daily

in the Official SiteT about the decision taken in the Court; and

(iii) the third step is that the status of the Cause List is also displayed on the

official site mentioning the next date of hearing.

No one is present from the side of the Petitioner although number of opportunities

were given. As per the procedure the proceedings abated.

As a consequence the Petition is liable to be rejected, however, worth to reproduce

a paraqraph from the latest notiflcation dated 29.06.20L7 (F. No. 1/0/2015-cL-v)

GSR 732(E) as under :-

" Provided ftrfther that any party or parties to the petitions shall, afrer the lY
day ofluly, 2017, be eligible to file hesh applications under sections 7 or I or 9 of
the Code, as the case may be, in accotdance with the provisions of the Code."

Hence for want of prosecution, the matter is dismissed. Consigned to Records.

M.K. Shrawat
Member (Judicial)
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Bhaska Pantula Mohan
Member (Judicial)
Dated: 1O.08.2017
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